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07/07/2015 This petition was called on for hearing today.
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UPON hearing the counsel the Court nade the follow ng
ORDER

SLP(C) No. 15288/ 2014

In respect of Respondent Nos. 1, 2 and
af fidavit has not yet been filed despite | ast opportunity
granted earlier.

It has been recorded that on behal f of Respondent No.
3, there is no need to file the counter affidavit.

Matter is in conplete category.

Post the nmatter before the Hon' bl e Court as per Rules.

SLP(C) No. 3177/2015

In respect of Respondent Nos.

awai t ed.

In respect of Respondent No. 1,
liberty to file the counter affidavit,

2 to 4, service is stil

is at
i f any. Four weeks

| ear ned Counsel

time is granted to file the sane.
Though of fice report suggest that vakal at nama on behal f

of Respondent No.

1 has not yet been filed but it appears
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counte

contd.
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fromthe cause title that the Respondent No. 1 had al ready
been represented by the | earned Counsel. Accordingly, office
to verify and report.

Post the matter again on 15.09. 2015.

(SURAJI T DEY)
Regi strar



